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'THE REHABILITATION FINANGE ADMINISTRATION

(AMENDMENT) ACT, 1953 .
- No. 36 oF 1953

[10th December, 1953]

An Act further to amend the Rehabilitation Finance Administra-
~ tion Act, 1948.

BE it enacted by Parliament as follows:—

1. Short title—This Act may be called the Rehabilitation Finance
Administration /(Ar,nendment) Act, 1953.

2. Amendment of section 11, Act XXI of 1948.—For sub-section (1)
of:section-11 of the Rehabilitation Finance Administration Act, 1948 -
- (hereinafter referred to as the principal Act), the following sub-sec-
tion shall-be supstituted, namely:— R

“-(1)' The Central Government may from time tp time advance
money to the Administratien for .its business, the aggregate .
. amount of which,— o

(a) for the purpose of enabling thé Administration to
advance loans, shall not, save as hereinafter provided, ex-
ceed twelve crores and fifty lakhs of rupees; and .

_ (b) for the purpose of enabling the Administration *o
meet any-liability which it may incur in guaranteeing losses
in respect of loans advanced by scheduled banks, shall not
-exceed two crores of rupees: : :

.. Provided that .if, after the lapse of such period from the -
commencement of this Act as the Central Government may
_ think fit to fix in this behalf, any sum of money earmarked for
the purpose -specified in clause (b) is found not to have beer _
" actually advanced for that purpose and is not, in the opinio’ oo
of the Central Government, likely to be ;re_q_ulred for the sg
purpose, the Central Government may utilize the money 7
making advances from time to time to the Administration -
the purpose specified in clause (a), and when any such adv¢
is made, the limit specified in clause (a) shall be deemg;’
have been correspondingly increased. . !
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" For section. 12 of the principal Act, the foﬂowmg section ‘shall be
substituted, namely:—

“12. Business of the Admzmstmtwn —The Administration
" may—

loans;

- agreed upon, losses which a scheduled bank may suffer in

respect of any loan advanced by it and approved by the
Administration:

- in respect of any scheduled bank and the terms and condi-
tions on which such guarantee may be given shall be subject
to the prior approval of the Central Government:

Provided further that the maximum liability of the Ad-
ministration under such guarantee shall not exceed the

section (1) of section 11,
(c) do all such acts and things as may be incidental to or
this Act including the running of the Administration.”

of section 13 of the principal Act for the word “ten” the word “fif-
teen” shall be substituted.

5. Substitution of new section for section 16 in Act XI1I of 1948.-~
substituted, namely:—

“18. Accounts and audit.—(l) The Adm1n1strat10n shall
. maintain proper accounts and other relevant records and pte-

loss account and the balance sheet in such form as may be pres-
. cribed by the Central Government in consultation with the Comp-
troller and Aud1tor-Genera1 of India.

(2) The accounts of the Administration shall- be audited
annually by the Comptroller and Auditor-General of India and
any expenditure incurred by him in connection with such audit

shall be payable by the Administration to the Comptroller and
Auditor-General of India.

(3) The Comptroller and Auditor-General of Ind1a and any
person appointed by him in connection with the audit of” the
accounts of the Administration shall have the same rights, pri~
vileges and authority in connection with such audit as the Comp-
troller and Auditor-General of india has in connection with the
audit of Government accounts .nd, in particular, shall have the

" right to demand the productlon of books, accounts, connected
vouchers and other documents and papers and to 1nspect any
of the offices of the Admmmtratmn

3. Substitution of new section for section 12 in Act XII of 1948.—

(a) sub]ect to the prov151ons of section 13, - advance

(b) guarantee, on such terms and condltlons as may be

"Provided that the total amount which may be guaranteed-

‘amount for the time being available under clause (b) of sub-.

consequential upon the performance of its functions under-

4. Amendment of section 13, Act XII of 1948.—In sub-section (4)

For section "16 of the pr1nc1pa1 Act the following section shall be

pare an annual statement of accounts including the profit and
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(4) The accounts of the Adm1n1strat10n as certified by the
- Comptroller and. Auditor-General of India or any other person
" appointéed by him in this behalf together with the audit report
thereon shall be forwarded annually to the Central Government

and that Government shall cause the same to be 1a1d before bothk

‘Houses of Parliament.”

| 6. Repeal of Ordinance 2 of 1953.—(1) The Rehabilitation Finance

Administration (Amendment) Ordmance, 1953 (2 of 1953) is hereby
' repealed.

(2) Notw1thstand1ng such ‘repeal, anythmg done or any action
taken in the exercise of any power conferred by or under the said

Ordinance shall be deemed to have been done or taken in the exer-
cise of the powers conferred by or under this Act, as if this Act .
were i force on the day on which such thing was done or action was

taken.
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